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IN THE COURT OF THE SESSIONS JUDGE :: ::  :: TINSUKIA

District: Tinsukia

Present: Sri P.J. Saikia, 

Sessions Judge, 

Tinsukia

Sessions Case No. 128 (T) of 2018

U/s 326 and 307 of IPC. 

The State of Assam .......................... Complainant.

-Versus -

 Sri Ram Bachan Sahani

S/o- Sri Mahabir Sahani

R/o- Guijan Ghat

P.S-  Tinsukia

District- Tinsukia, Assam      .......................... Accused.

 Appearance: 

Sri A.K. Choubey,

Public Prosecutor   ......................... For the State 

Munna Kr. Singh,

Advocate               ..................... For the accused. 

Date of Argument:   03/04/2019

Date of Judgment:    03/04/2019
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 J   U   D   G   M   E   N   T

1.        The case against the accused Ram Bachan Sahani was

committed  for  trial  by  the  Ld.  Sub-Divisional  Judicial

Magistrate, Tinsukia  on 01/11/2018.

 PROSECUTION CASE

2.  The prosecution case against the accused is that on the

day  of  occurrence  i.e  on  02/07/2017,  at  about  1  pm,  the

accused, being the husband of Radhika Sahani  picked up a

quarrel with her and attacked her with a dao. The dao blow fell

on the left  side of  the head of  Radhika Sahani.  The victim

Radhika Sahani sustained the following injuries:-

"  i.  Clean  cut  wound  involving  left  perotid  region,

extending into the left pinna.

ii. Laceration on the exterior aspect of base of middle

finger.

iii.  Laceration  on  the  exterior  aspect  of  forearm 3cm

above the writs. "

POINTS FOR DETERMINATION

3.   The points for determination in this trial, are as to

i. Whether the accused had voluntarily caused grievous

hurt to Radhika Sahani?

ii.  Whether  the  accused  had  attempted  to  commit

murder of Radhika Sahani? 
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DECISION AND REASONS THEREOF

4.     In order to prove the case against the accused person,

the prosecution side has examined the victim Radhika Sahani

and  her  son  Raju  Sahani.  This  Raju  Sahani  had  lodged  an

ejahar before police. The defence plea is total denial. I have

carefully gone through the prosecution evidences. 

5.  The witness Radhika Sahani has stated in her evidence

that  at  the  relevant  time of  occurrence,  the accused came

home in a drunken state and pushed her. She fell on a sharp

edges knife (fosul in Bhospuri and Bothi in Assamese). She has

stated in her evidence that in the said sharp weapon, she was

cutting vegetables, prior to the occurrence. 

6.  The informant Raju Sahani is not an eye witness. He

was absent in the house when the occurrence took place. He

has stated in his evidence that when he heard a commotion in

his house, he went there and saw that his mother was lying on

the ground with cut injuries on her ears and hands. 

7.  During cross examination, the witness Radhika Sahani

has  stated  that  the  ejahar  was  lodged  by  Raju  Sahani,  on

being pressurized by a local women body. She has stated that

the  ejahar  was  lodged  primarily  to  put  pressure  upon  her

husband for giving up the habit of drinking. She clearly stated

before the defence counsel  that  her husband never caused

any injuries to her. 

8.  The  witness  Raju  Sahani  has  also  stated  before  the

defence counsel that on being asked by the villagers, he had

lodged the ejahar. He has stated that initially, he did not have

the intention to lodge the ejahar, but after being pressurized

by a local women body, he had lodged the ejahar. 
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9.  Here  in  this  case,  there  are  no  eye  witness  to  the

occurrence,  except  the  victim  herself.  She  has  failed  to

support the prosecution case against the accused. Therefore, I

have reasons to hold that the prosecution has failed to prove

the  offences  against  the  accused  beyond  all  reasonable

doubts. 

       ORDER

10. In the result, the accused Ram Bachan Sahani is found

not guilty and accordingly the accused is acquitted from this

case. Presently, the accused is in judicial custody, so he be set

at liberty forthwith. 

    Given under my hand and seal of this Court on this

3rd day of April, 2019.

       (P.J. Saikia)

     Sessions Judge

                     Tinsukia 

Dictated & corrected by me.  

        Sessions Judge

           Tinsukia
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A   P   P   E   N   D   I   X

PROSECUTION WITNESSES

1. PW1 - Sri Raju Sahani

2. PW2  - Smti Radhika Sahani

PROSECUTION EXHIBITS

1.      Ext.1- Ejahar 

DEFENCE WITNESS

None. 

 

     Sessions Judge       

Tinsukia


